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ORDER 
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09.02.2026: This Appeal has been filed against the order dated 

03.02.2026 passed by the Adjudicating Authority (National Company Law 

Tribunal) Division Bench, Court-1, Ahmedabad by which order Section 9 

application filed by the Operational Creditor has been admitted. The CIRP 

against the Appellant was earlier initiated by order dated 29.08.2024 which 

initiation was set aside on 03.09.2024 giving liberty to the Operational 

Creditor to revive Section 9 petition. Restoration Application No.33 of 2025 

has been filed by the Operational Creditor for reviving C.P. (IB) No.165 of 2024, 

since out of the settlement amount Rs.2,69,38,653/-, amount of 

Rs.39,38,653/- was not paid, Adjudicating Authority revived the CIRP by the 

aforesaid order, aggrieved by which order this Appeal has been filed. 

2. When the Appeal was taken up on 05.02.2026, following order was 

passed:- 

“05.02.2026  Ld. Counsel for Appellant submitted 

that Adjudicating Authority by the Impugned order has 



2 
 

revived the CIRP due to reason that out of settlement, amount 

of Rs. 39,00,000/- could not be paid. Ld. Counsel for 

Appellant submitted that by the next date, either Appellant 

shall make RTGS payment to the Respondent or bring the 

Bank draft. 

 
As prayed, list this Appeal on 09th February 2026. 

 
In the meantime, no further steps shall be taken in 

pursuance of the order dated 03/02/2026.” 

 

3. Learned Counsel for the Appellant has handed over Bank Daft of 

Rs.39,38,787.77/- to the Counsel appearing for the Respondent which was 

the balance amount. Entire amount having been paid, we see no reason to 

continue the CIRP.  

4. Counsel for the IRP appears and submits that there are no other claims 

against the Corporate Debtor. Let IRP be paid an amount of Rs.1.95 Lakhs 

towards his fee and expenses which may be paid within four weeks by the 

Appellant. 

5. In view of the aforesaid, we do not see any reason to keep the appeal 

pending and continue the CIRP any further. The Appeal is disposed of 

accordingly. The Corporate Debtor is free from CIRP process. 
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